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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 16th April, 1990/Chaitra 26, 1912 (Saka)

The following Act of Parliament received the assent of the President
on the 16th April, 1990 and is hereby published for general informa-
tion: —

THE CONSTITUTION (SIXTY-FOURTH AMENDMENT)
ACT, 1990
[16th April, 1990.]
An Ac! further (o amend the Constitufio of India.

BE it enacted by Parliament in the Forty-first Year of the Republic
of India as follows:

1. This Act may be called the Constitution (Sixty-fourth Amend- Shon

ment) Act, 1990. title,
2. In article 356 of the Constitution— Amend.
ment of

(a) in clause (4), after the second proviso, the following pro- .uicle

viso shall be inserted, namely:— 336

‘Provided also that in the case of the Proclamation issued
under clause (7) on the 11th day of May. 1987 with respect to
the State of Punjab, the reference in the first proviso to this
clause to “three years” shall be construed as a reference to
“three years and six months™':
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“(‘b) ir-i clause (5), the following proviso shall be inserted at the
end, namely: —

“Provided that nothing in this clause¢ shall apply to the
Proclamation issued under clause (1) on the 11th day of May,
1987 with respect to the State of Punjab.”.

K. L. MOHANPURIA,
Additional Secy, to the Govt. of India.
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